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Delhi Primary Education Act, 1960

+
( Shri Surendra Pa] Singh:
*672. { Shri Prabhat Kar:
| Shri R. N. Reddy:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Delhi Primary Education Act of 1960
is not being enforced successfully and
a large number of Delhi children of
school going age are not being sent to
schools by their parents or guardians;
and

(b) if so, what steps Government
propose to take to make the scheme a
complete success?

The Minister of Education (Dr. K. L.
Shrimali): (a) No, Sir.

(b) Does not arise.

Shri Surendra Pal Singh: May I
know how many children of the
school-going age in Delni and Old
Delhi have already been registered
under the Compulsory Primary Edu-
cation scheme?

Shrimati Soundaram Ramachandran:
Last year it was made out that there
were less than 50,000 children—46,000
children; and, an enrolment drive was
made and almost 95 per cent. of the
children in the age group be‘ween 6
and 7 were admitted into the schools
in 1961.

Shri Surendra Pal Singh: Was any
legal action taken against those parents
who failed to send their children to
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the schools during the last academic
year? If so, with what result?

Shrimatj Soundaram Ramachandran:
It was not necessary because 95 per
cent. of the children in age group have
already been admitted.

Shrimati Renuka Ray: Have they
ascertained whether the number of
children on the rolls actually attend
the schools? What is the regularity?

Shrimati Soundaram Ramachandan:
Enrolment is done. Whether there i3
wastage or stagnation, that would be
taken up separately. But, every effort
i made to keep them coming to school
regularly by giving other incentives
like milk and the supply of mid-day
meals etc.
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Mr. Speaker: Ninety-five per cent.
were admitted; but what about the
rest 5 per cent?

Shrimati Soundaram Ramachandran:
It is impossible to get 100 per cent.
because there will be other reasons.
So, 95 per cent. is really a very high
rate of enrolment.
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Shrimati Soundaram Ramachandran:
During the enrolment drive, as far as
possible, almost all the normal chil-
cdren were persuaded to come to school.
And, with the parents’ cooperation only
it was achieved.

Shri Prabhat Kar: The hon. Deputy
Minister said that 85 per cent. have

been enrolled. May I know what is
the percentage attending school?

Shrimati Soundaram Ramachandran:
That is not here with me.

Dr. P. S. Deshmukh: Before enforc-
ing attendance cent. per cemt. ig the
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Minister satisfied with the arrange-
ments for their education in the schools
al the present time?

Shrimati Soundaram Ramachandran:
If we can be 100 per cent. satisfied, I
think, we come to a standstill. That
can never happen. We always try.

shri Harish Chandra Mathur: Sir,
the scheme is for children between
the ages of 6 and 11—the scheme of
compulsory education. The Deputy
Minister gave figures only for children
tetween the ages of 6 and 7. How do
they explain the position?

Shrimati Soundaram Ramachandran:
Yes. Last year the drive was made to
enro] children between the ages of 6
ang 7. This year the enrolment drive
is for children between the ages of G
and 7 and also 7 and 8. It is going on.
We cannot bring in children of 10
years just now. So, when the drive
starts, we start from the age group of
6 and 7 and every year we add one
age group more.

Mr. Speaker: Question No. 673.

Shri Narendra Singh Mahida: Sir,
may I request that along with this
Question, Question No. 693 be also
taken?

Mr. Speaker: If the Minister 1s will-
ing. (Interruptions),

Shri Tyagi: This may be answercd
f1st.

0il Pipe-Lines

( Shri étbOd.h Hansda:
| Shri G. K. Singha:
*673. Shri Basumatari:
Shri 8. C. Samanta.
| Shri Yajnik:
Will the Minister of Mines and Fucl
be pleased to state:

(a) whether the plan for laying the
¢il pipelines for carrying petroleum
oils from one place to another has been
tinalised;

(b) if so, the total mileage of pipe-
lines to be laid and the places where
these will be laid;
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(c¢) when this work will be  taken
up; and

(d) how long it will take to com-
plete the work?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
Tnimmaiah): (a) No, Sir.

(b) to (d). These detailg can be
given only after the plan for laying
oil pipelines ig finalised.

Shri Subodh Hansda: The Minister
has said that the details can ke given
only after the plan has been finalised.
May I know how long it will take to
finalise this plan?

Shri Thimmaiah: The Indian Re-
lineries Ltd. hope to commence the
work by the end of this year ard com.
piete it by the end of 1964.

Shri Basumatari: What is the esti-
mated cost of these pipelines to reach
the target?

Shri Thimmaiah: The Calcutia-
Barauni-Delhi pipeline would b about
Rs. 26 to Rs. 28 crores; the Gauhati~
Siliguri pipelines would be approxi-
mately Rs. 6 crores; and ihe pipeline
in Gujarat Kalol to Ahmedabad woulid
be approximately Rs. 6 crores.

Shri Morarka: What are all the pro-
posals which are before the Govern-
ment and which are under cousider-
ation for laying pipelines in differert
parts of the country?

Shri K. D. Malaviya: The entire plan
has been mentioned by my colleague.

Shri Morarka: He mentioned three
rrojects.

Shri K. D. Malaviya; Product pipe-
line from Nunmati to Siliguri, rroduct
vipeline from Barauni to Deini ur
r.earabout and from Baraunj to Cal-
cuita and six pipe lines for gas pro-
cducts and crude oil in  Gujarat—ail
these are under examination ¢t the
Government. General approval has
been obtained but there are some dilf-
erences between ourselves and the
Tinance Ministry with regard to foreign
exchange expenditure and I suppose
the position will clarify soon.





